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Copy to: 

4ATAGIVA 6 -1"/ 

H.P. STATE POLLUTION CONTROL BOARD 
"HIM PARIVESH" PHASE-III, BELOW BCS, NEW SHIMLA-9 

Tel: 0177-2673766, 2673276, Fax No. 2673018 

Dated: gi 3 - fçS 
N HPSPCB/BMW (117) Shivalik Hospital/ Una 

To 
The Managing Director, 
Shiwalik Hospital, Near Police Lines., 
Jhalera, District- Una- 174303 (1 LP). 

Sub: 	Renewal of authorization for operating a facility for Generation, Storage, Treatment/ Disposal 
and /or Handling of 1310-Medical Wastes. 

(a) Number of authorization 
(b) Date of Expiry 
(c) No. of beds/Quantity of waste 
(d) Mode of Disposal 

The prescribed authority in exercise of the powers conferred upon it under rule 7(4&5) of the Rio 
Medical Waste (Management & Handling) Rules, 1998 of Environment (Protection) Act, 1986 hereby grant 
renewal of authorization applied under rule 8(1) of the said rules to the Shiwalik Hospital, -Near Police Lines, 

Jhalera. District- Una (H.P), the following activities: - 

I. Generation, Segregation, Treatment & Disposal of various categories of Bio-medical waste generated 
from your institution strictly as per the provisions/standards prescribed under the said rules. 

The renewal of authorization shall be in force upto 31 March, 2017. 

The Medical institution shall apply for renewal of authorization before 3 months of expiry of the 
authorization period. 

The renewal of authorization is subject to the terms & conditions as stated overleaf and also to such 
conditions as may be specified in the rules for the time to time-in force under the Environment 
(Protection) Act, 1986. 

5. The log book for the 10 categories of bio-medical waste generated should also be maintained. 

6. The mercury containing waste or mercury spillage shall be stored separately & record shall be 
maintained in the log book. 

The plastic waste after disinfection & shredding shall be handed over to the plastic vk as e r 
units registered under the plastic waste (Management & Handling) Rules, 2011. 

You are requested to send back customer feedback dully filled to this office (copy enclosed). 

: BMW/UNA-014/ 14-17 
:31-3-2017 
: I() Beds / 22.5 Kg & 35.0 [Ars. per month 
: Through BMWT Trust, pathankot. 

ineet Kumar)IFS 
Member Secretary 

Scientific Officer cum In-charge, HPSPCB, Sector -1V, Pan% anoo, District- Solan for 
information. "fhe above renewal of authorization is granted on the basis of sour recommendation 
on dated 27/02/2015; vide online inspection 

 Id No. 201937 (APP), Hie officer is requested to visit 
the said unit periodically and to ensure the compliance of abox e referred conditions and send the 
report.  
Case file, 

(Vineet Kumar)IFS 
Member Secretary 
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TERMS AND CONDITIONS OF AUTHORIZATION  

The unit' operate(' generator of Bio-medical waste or transporter so authorized shall COMp 
• 

11‘. 	ith the 

provisions of the Environment (Protection) Act, 1986, and the rules made there under. 
inspection 

2. The 	authorization 	or 	its 	renewal 	shall 	be 	produced 	for 

n at the request of an officer authorized by the Prescribed Authority. 

3. The occupier/ operator of the facility shall maintain proper house keeping in the premises where the Bio-

medical wastes are handled. 
4. The occupier/ operator of the facility shall not change or alter either the quality or the quantity or the rate of 

discharge of liquid/ emission or temperature or the route of discharge without pervious written permission 

from the Prescribed Authority. s 
5. The occupier/ operator of the facility shall take all precautionary steps to avoid leakage! spillage of 	p Bio- 

medical waste from the storage area, the storage area shall be properly fenced/ protected with caution 

signboards. 
6. The occupier/ operator of the facility, its heirs, legal representatives etc, shall have no claim whatsoever to 

the continuation or renewal of this authorization after the expiry of the period of authorization. 
7. The occupier/ operator of a facility shall report in Form-Ill to the Prescribed Authority in case of any 

accident occur at any institution or facility or any other site where Bio-medical waste is handled or during 

transportation of such waste. 
8. The occupier/ operator of the facility shall ensure that, the facility is handled, operated by only qualified 

personals in the field. The occupier/ operator of the facility shall also appoint qualified personals and create a 
separate cell! department for compliance under the various conditions of the authorization. 

9. The authorized person shall take prior permission of the Prescribed Authority to close down the facility. 
10. The unit shall apply for the renewal of an authorization within 3 months prior to expiry of the previous 

authorization. 
11. The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with the 

Rules. 
12. The occupier/ operator of the facility are required to maintain equipments for requisite treatment of Bio-

medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall comply with 
the standards for incinerator, autoclave and microwave system, deep burial pits etc. as prescribed in the 
Rules. 

13. The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form-H 
as per rule (10) and submit the Annual Report by 31 January every year to the Prescribed Authority. 
The report shall include information about the categories and quantities of Bio-medical waste handled 
during the preceding year. All the record shall be subjected to inspection and verification by the 
Prescribed Authority/ authorized person at any time. 

14. The occupier/ operator of the facility shall ensure that the Rio-medical waste shall not be mixed with other 
waste. 

15. The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the container bags 
at the point of generation in accordance with Schedule-II prior to storage, transportation, treatment and 
disposal. The containers shall be labeled in accordance with Schedule-Ill. 

16. The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be kept/ stored 
beyond a period of 48 hours, provided that if for any reason it becomes necessary to store waste beyond such 
period, the authorized person shall take permission of the Prescribed Authority and take measures to ensure 
that the waste does not adversely affect human health and environment. 

17. The occupier izenerator shall take services of Common Transport Facility from duly authorized 
transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facility, 

18. The Prescribed Authority reserves the right to review, impose additional condition or conditions, revoke, 
change or alter the terms and conditions of the authorization. 

19. The occupier/ operator of the facility shall comply with the standards and specification as per rules and shall 
furnish compliance within 30 days from the date of receipt of this authorization. 

20. Waste collecting bags require incineration shall be made of non chlorinated plastic with label and seal as per 
the specifications indicated under Schedule-III of the Rio-medical Rules, 1998. 

21. Any authorized change in personnel/ equipment or working conditions as mentioned in the application by the 
person authorized shall constitute a breach of this authorization. 

22. The occupier/ operator of the facility shall not rent and sell, transfer or otherwise transport the Bio-medical 
waste without prior permission from the Prescribed Authority. 

23. The hospital shall submit the  Analysis  Report of stack emissions attached to incinerator and Analysis Report 
of liquid waste being discharged by the  hospital within 3 months from date of the issue of authorization to 
ascertain the adequacy and efficiency of treatment systems. 

By Order 
Member Secretary 

HPSPCB 
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11.P. STATE POLLUTION CONTROL *BOARD 
SCF-7-8, SECTOR-1V, PARWANOO, SOLAN 

Tel fax 0179Z-231540, e-mail pcblaboanvanonffitTaileorn  

PC13/1_,WPwn/Blv1W/ Shivalik Hospital /- S I 6 	 Dated 

. nit:4r 

To 

Dr. Akshey Kumar (In-charge), 
Shivalik Hospital, 
Near Police Lines, lhalara, Una District Una-HP-174303 

Subject: 	Observation of inspection and compliance requirements under Biomedical Waste 

• Management Rules, 2016 

Sit; 

In reference tO irtstkelion of your 5-  bedded hosPilat eotidticted by. Sr- SOierilific 
Officer of this office on 23.11.17 and subsequent discussion's ...held with you on the provisions of 

Biomedical Waste Rules, 2016 during-. the visit You are directed to comply immediately on 
following issues so that your case. for the grant of consent under Water Act and authorization t,nder 
BMW Rules,2016 could be forwarded to- higher -authoritieSz. 

• 

1. 	:Submit a:copy:of project report of your hospital. 

2.•Stibrra,a .COPY.::Of:•designidraWing.of septic tank or your hospital along with 	out of line 

for chemical lliqUid•Wasteanitse*age.,.. , : 

3. ,Provide a vte,..troatro00::sysers for disinfectiori/neutralization of chemical 114U1.4 'Waste 
.gtnerato4..froo:yOutho$0#1.**Oet: discharge 

• 
• . 	. 	.•• 	 • 	••. • 	•• 	.• 	• 	.. 	• .• 	• • 	. 	• 	• • 	 . 

Your compliance/action taken oport: should rr40.! 	offite.:wittun 15 ! days to:ayoid..aetiOn please.. 
. • . 	. 

Thanking yokii. 

. Yours 

(Dr T ingh) 
Pr. Scientific Offiter 

Central Laboratory, HPSPCB Parwartoo. 



Thanking you, 

tr 

Yours f 
1. 

(Dr 

Pr. Scientific Officer • 

Central Laboratory, HPSPCB Parwanoo. 
41  al 	 ‘,4 

P,S1:: 111 T' 'h 	C 

 

.R.e." 	1. 
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H.P. STATE POLLUTION CONTROL BOARD 
SCF-7-8, SECTOR-IV, PARWANOO, SOLAN 

Tel fax 01792-232540, e-mail pcblabparwanoo@gmail.com   

PCB/Lab/Pwn/BMW/ Shivalik Hospital /- 	 Dated 

To 

The Managing Director, 
Shivalik Hospital, 

Near Police Lines, Jhalera 
District Una-HP-174303 

Subject: 	Compliance requirements under Biomedical Waste Management Rules, 2016 

Sir, 

In reference to your application Form —II, XIII received in this office along with 
fees of Rs 1500=00. In this regard it is informed that additional fees for Rs 1500 =00 (Rs Four 
Thousand Five Hundred Only) is required to be submitted for considering the case for 5 years 
under Water Act, 1974and Biomedical Waste Rules,2016. 

kTal 
Please send DD in favour of Sorkier Scientific Officer, HPSPCB, Parwanoo payable at Parwanoo. 
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H.P.STATE POLLUTION CONTROL BOARD 
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009 

RPSPCB No :117 	 Date:16/08/2022 

11CF Registration ID: 	HPI2261225 
	

Application No: 5060056 

To, 
Shivalik hospital , near police lines, jhalera, una 
Near police lines, jhalera 
Police lines jhalera 
Una 
174303 

Subject: Consent to Operate under provisions of Water (Prevention 8z Control of Pollution) Act, 1974. 

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention 
of Pollution) Act, 1974, the State Board on the recommendation of In-charge Central/ Regional Labs 
as per this Office Order No. 21562-80 dated 4.10.2019, hereby grants Consent to Operate sub 
following terms and conditions: 

& Control 
ratory and 
ect to the 

1.Particulars of Consent to Operate under Water Act, 1974 granted to the HCF 

Consent No. CTO/WATER/NEW/LAB/2022/5060056 

Date of issue: 16/08/2022 

Date of expiry : 31/03/2027 

Certificate Type : NEW 

Previous CTE/CTO No. & Validity.: 5060025 valid upto 25/05/2023 

2.ParticuIars of the HCF/CBWTF/Unit 

Name & Designation of the Applicant Dr Akshey, (MD) 

Address of Health Care Facility Shivalilc hospital , near police lines 
jhalera, una, 
Near police lines, jhalera, 
Police lines jhalera,Una-174303 

Type of HCF 
Allopathicayurvedic/Veterinary/Others 

ALLOPATHIC PVT 

Bedded/Non-Bedded Bedded 

Bed Capacity  10 

District Una 

Process of Treatment (if HCF has any treatment plant for chemical liquid waste, industrial, domestic or 
combined effluent) 

Description Quantity(in KLD) Method of Treatment Method of Disposal 
Others 0.020 Pretreatment STP 

Domestic .25 
	 _ etpeurnstp drain 

Type of Liquid Waste Treatment System installed 

Page l ot 4 : 
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installed 	 Capacity 

STP 
	

3 

Pre-treatment 	 0.030 

Quantity 
	

Unit 

KLD 

KLD 

Apoarv Devgan, LAS 
Member Secretary 
For & on behalf of 

(11. P. State Pollution Control Board) 

Copy To:- 
The 1n-charge, HPSPCB, Central Lab. Parwanoo, Distt. Solan for information and directed to inspect the HCF/ Unit as per 

prescribed schedule and compliance of norms by the HCF/ Unit as per provisions under Water Act, 1974/ Air Act, 1981 & 

BMW Rules, 2016. 

Digitally signed 

APOORV by AP°()RV 
DEVGAN 

DEVGAN Date:  2022.08.18 
16:4143+0530 

Apoorv Devgan, IAS 
Member Secretary 
For & on behalf of 

( H. P. State Pollution Control Board) 

This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. Page 2 of 4 



TERMS AND CONDITIONS 

A. 	SPECIFIC CONDITIONS 

1. The Consent to Operate is valid upto 31/03/2027 

2. This Consent is only for the purpose of Water Act and Unit/HCF shall obtain requisite 
approval of other State/Central agencies as per their mandate. 

3. The HCF shall obtain planning permission from concerned agencies as applicable 

4. This Consent to Operate is only for the purpose and under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1981 as the case may be, and will not construed as 
substitute for mandatory clearances required for the project under any other law/ regulation/ 
direction/ order and the applicant shall obtain any such mandatory clearances before taking 
any step to establish the Health Care Facility, operation or process or any treatment and 
disposal system or an extension or addition thereto. 31/03/2027 

5. In case of HCFs having bed capacity less than 10, the Consent is granted as per the Office 
Order No. HPSPCB (12)Board Meeting (BMW)/-2719-2753 dated 18.02.2020. 

6. This Consent to Operate is issued for:- 

(a) Liquid waste and domestic sewage generated from the HCF shall be disposed 
in common public sewer line having terminal treatment facility, if available 
and treatment shall confirm to the norms as prescribed in Environment 
(Protection) Act, 1986 and Bio-Medical Waste Management Rules, 2016 as 
amended from time to time. 

(b) Liquid waste and domestic sewage generated from the HCF shall be treated in 
ETP/STP if provided by the HCF for treatment. The treatment shall confirm 
to the norms as prescribed in Environment (Protection) Act, 1986 and Bio-
Medical Waste Management Rules, 2016, as amended from time to time. 

(c) Liquid waste and domestic sewage generated from the HCF shall be treated in 
septic tank (only for the HCFs having bed capacity less than 10) as provided 
by the HCF. The HCF shall ensure that no liquid waste shall be discharged 
into open and treatment shall confirm to the norms as prescribed in 
Environment (Protection) Act, 1986 for as amended from time to time. 

(d) The Garbage shall be disposed of according to Solid Waste Management Rules, 
2016. 

(e) Bio-medical waste shall be disposed of either through the authorized Common Bio-
medical Waste Treatment and Disposal Facilities or captive treatment facility (Deep 
Burial) as per the provisions of Bio-medical Waste Management Rules, 2016. 

(f) The Chemical Liquid waste generated from the HCF shall be pre-treated and 
disposed of in accordance with the Water (Prevention and Control of Pollution) 
Act, 1974. 

The buildup area of the HCF shall not exceed 20000 m 2 .(only where Environment Clearance 
is not applicable) 

• The HCF shall apply for Renewal of Consent to Operate under the Water (Prevention & 
Control of Pollution) Act, 1974, 3 months prior to expiry of this consent and shall also obtain 
Authorization under Bio-medical Waste Management Rules, 2016 & Hazardous and Other 
Waste (Management and Transboundary Movement) Rules, 2016. 

• The HCF shall provide adequate arrangement for fighting the accidental leakage's/ discharge 
of any air pollutant/ gas/ liquid from the vessel, mechanical equipments etc. which are lixely 
to cause environmental pollution. 

10. 	All underground water retaining structures shall be lined with an impervious layer so as to 
avoid seepage and contamination of sub soil/ water. 

The HCF shall comply with any other conditions laid down or direction issued by the Board 
under the provision of the Water (Prevention and Control of Pollution) Act, 1974, Bio-
medical Waste Management Rules, 2016 & Hazardous and Other Waste (Management and 
Transboundary Movement) Rules, 2016 from time to time. 

12. 	The HCF shall not discharge any fugitive emissions/odour. 

"This is computer generated document from HPOCMMS^ 
To verify this document please scan the QR Code. 
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13. Thnz n this. \o Obyection Certificate shall he deemejto prix.'ude the  
legal action nor relieve the applicant from any responsihilities or rena'aies to  
applicant is or may be subject under the provisiops of the Water ,A et 

14. The HCF shall plant minimum of three suitable. varieties of trees with an appropriate dens 
along the boundary of unit premises. 

15. The State Board reserves the right to revoke/ review and alter the conditions of renewal 
Consent Operate as the case may be. 

16. The HCF shall comply with the provisions of the e-Waste (Management) Rules, 2016. as may 
be, applicable to it. 

17. This Consent to Operate is subject to the ratification by the State Board 

Apoorv Devgan, IAS 
Member Secretary 
For & on behalf of 

( H. P. State Pollution Control Board) 

This is computer generated document from HPOCMMS' 
To verr'y this document please scan the OR Code. 
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H.P.STATE POLLUTION CONTROL BOARD 
HPSPCB 

HPSPCB/BMW :7258169 
	

Date:12/12/2022 

FORM III 

AUTHORISATION ISSUED UNDER RULE 10 OF BIO MEDICAL WASTE MANAGEMENT 

RULES ,2016 

Shivalik Hospital , Near Police Lines, Jhalera, Una 
Near Police Lines, Jhalera 
Amb 
Una 

Subject Grant of Authorization for operating a facility for Generation,Segregation, ,Collection, 
Storage, Treatment or Processing or Conversion, Disposal or Destruction, of Bio-Medical 
Wastes under Bio-Medieal Waste Management Rules, 2016. 

(a) Number of authorization 	 BMW-LTNA-014 (Una) 

(b) Validity from - Validity Upto 	 12/12/2022 - 31/03/2027 

(c) No. of beds 	 10 

(d) Quantity of waste 	 Solid 0.540 Kgs per Day 
Liquid 20 Ltr per Day• 

(e) Mode of Disposal 	 M/s Enviro Engineer Pandoga Una 

As per powers delegated by the State Board vide Notification No. HE'SPCB/13MW Noti-ication 
(2)/22426-74 dated 01-03-2017, authorisation is hereby granted under Bio-Medical Waste 
Management Rules, 2016 to Shivalik Hospital , Near Police Lines, Jhalera, Una, Near Police Lines, 
Jhalcra, Una for the following activities and term & conditions: 

Generation Segregation ,Collection, Storage, Treatment or Processing or Conversion, Disposal or 
Destruction, of various categories of Bio-medical waste generated from your institution strictly as per 
the provisions/standards prescribed under the said rules. 

The grant of authorization shall be synchronised with the validity of Consents from the date of issue 
and ensure the final treatment & disposal of liquid waste in accordance with Water (Prevention and 
Control of Pollution) Act, 1974. 

.The authorization is subject to the terms & conditions as stated overleaf and also to such conditions 
as may be specified in the rules for the time to time in force under the Environment (Protection) Act, 
1986. 

The log book for the all categories of bio-medical waste generated should also be maintained and 
shall submit annual report on form IV before 30th June every year to the State Board. 

The mercury containing waste or mercury spillage shall be stored separately, & record shall be 
maintained in the log book. 

The plastic waste shall be handed over to the authorised operator of CBWTF or plastic waste 
recycling units registered under the Plastic Waste (Management & Handling) Rules, 2011. 

The Chemical Liquid 'waste generated from the HCF/UNIT shall be segregated at source and shall be 
pre-treated or neutralized before mixing with other effluent generated from the HCF. 

Page 1 of 4 'This is computer generated document from HPOCMMS' 
To verify this document please scan the OR Code. 



This authorisation is subject to the condition mentioned above and also to such conditions as may be 
specified in the rules from time to time in force under Environment (Protection) Act, 1986. 

The HCF/UNIT shall apply for the renewal of an authorization within 3 months prior to expiry of the 
previous authorization, if applicable. 

SPECIAL CONDITIONS 

Apoorv Devgan, IAS 
Member Secretary 
For & on behalf of 

(II. P. State Pollution Control Board) 

Copy To: 

1. The Incharge, Regional Laboratory Una, HPSPCB, District Una, HP for information and 

directed to ensure compliance of norms as per provisions of the Water Act, 1974 and BMWM 

Rules, 2016. 

2. The Incharge, Central Lab. Parwanoo for information. 

APOOR 

DEVGA 

Digitally signed 
by APOORV 
DEVGAN 
Date: 
2022.12.16 
13:03:26 
+0530' 

Apoorv Devgan, IAS 

Member Secretary 

For & on behalf of 

( H. P. State Pollution Control Board) 

"This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 
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TERMS AND CONDITIONS OF AUTHORIZATION 

The unit/ operator/ generator of Bio-medical waste or transporter so authorized shall compl with the 
provisions of the Environment (Protection) Act, 1986, and the rules made there under. 

The authorization or its renewal shall be produced for inspection at the request of an office authorized 
by the Prescribed Authority. 

The occupier shall make a provision within the premises for a safe, ventilated and secured 1 ecation for 
storage of segregated biomedical waste in colored bags or containers in the manner as spec Tied in 
Schedule I, to ensure that there shall be no secondary handling, pilferage of recyclables or i advertent 
scattering or spillage by animals and the bio-medical waste from such place or premises sh 11 be directly 
transported in the manner as prescribed in these rules to the common bio-medical waste tre tment 
facility or for the appropriate treatment and disposal, as the case may be, in the manner as escribed in 
Schedule I. 

The occupier shall pre treat the laboratory waste, microbiological waste, blood samples an blood bags 
through disinfection or sterilization on-site in the manner as prescribed by the World Healt 
Organisation (WHO) or National AIDs Control Organisation (NACO) guidelines and then ent to the 
common bio-medical waste treatment facility for final disposal. 

The occupier shall provide training to all its health care workers and others, involved in ha cluing of bio 
medical waste at the time of induction and thereafter at least once every year and the detail of training 
programmes conducted, number of personnel trained and number of personnel not undergo e any 

ii tranng shall be provided in the Annual Report. 

The occupier shall immunise all its health care workers and others, involved in handling of bio-medical 
waste for protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted 
by handling of bio-medical waste, in the manner as prescribed in the National Immunisatio Policy or 
the guidelines of the Ministry of Health and Family Welfare issued from time to time; 

The occupier shall establish a Bar- Code System for bags or containers containing bio-medical waste to 
be sent out of the premises or place for any purpose. 

The occupier shall ensure segregation of liquid chemical waste at source and ensure pre-treatment or 
neutralisation prior to mixing with other effluent generated from health care facilities. 

The occupier shall ensure treatment and disposal of liquid waste in accordance with the Water 
(Prevention and Control of Pollution) Act, 1974 (6 of 1974). 

The occupier shall maintain and update on day to day basis the bio-medical waste management register 
and display the monthly record on its website according to the bio-medical waste generated in terms of 
category and colour coding as specified in Schedule I. 

The occupier/ operator of the facility shall maintain proper housekeeping in the premises AN here the Bio-
medical wastes are handled. 

The occupier/ operator of the facility shall not change or alter either the quality or the quantity or the 
rate of discharge of liquid/ emission or temperature or the route of discharge without pervious written 
permission from the Prescribed AuthoritY. 

The occupier shall dispose of solid waste other than bio-medical waste in accordance with the 
provisions of respective waste management rules made under the relevant laws and amended from time 
to time. 

• The occupier/ operator of the facility, its heirs, legal representatives etc., shall have no claim whatsoever 
to the continuation or renewal of this authorization after the expiry of the period of authorization. 

The occupier/ operator of a facility shall report in Form-I to the Prescribed Authority in case of any 
accident occur at any institution or facility or any other site where Bio-medical waste is handled or 
during transportation of such waste. 

The occupier/ operator of the facility shall ensure that, the facility is handled, operated by only qualified 
personals in the field. The occupier/ operator of the facility shall also appoint qualified personals and 
create a separate cell/ department for compliance under the various conditions of the authorization. 

The authorized person shall take prior permission of the Prescribed Authority to close down the facility. 

"This is computer generated document from HPOCMMS" 
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By Order 
Member Secretary 

( H. P. State Pollution Control Board) 
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18. The occupier/ operator of a facility shall treat and dispose the Bio-medical waste in accordance with the 
Rules. 

19. The occupier/ operator of the facility are required to maintain equipments for requisite treatment of Bio-
medical waste like, Incinerator, Autoclave, Microwave system, etc. The occupier/ operator shall comply 
with the standards for incinerator, autoclave and microwave system, deep burial pits etc as the case may 
be as prescribed in the Rules 

20. The occupier/ operator of the facility shall maintain records of handling Bio-medical waste in Form IV 
as per rule and submit the Annual Report by 30th June every year to the Prescribed Authority. The 
report shall include information about the categories and quantities of Bio-medical waste handled during 
the preceding year. All the record shall be subjected to inspection and verification by the Prescribed 
Authority/ authorized person at any time. 

21. The occupier/ operator of the facility shall ensure that the Bio-medical waste shall not be mixed with 
other waste. 

22. The occupier/ operator of the facility shall segregate the Bio-medical waste and collect in the container 
bags at the point of generation in accordance with the Rules prior to storage, transportation, treatment 
and disposal. The containers shall be labelled in accordance with Schedule-IV. 

23. The occupier/ operator of the facility shall ensure that no untreated Bio-medical waste shall be kept/ 
stored beyond a period of 48 hours, provided that if for any reason it becomes necessary to store waste 
beyond such period, the authorized person shall take permission of the Prescribed Authority and take 
measures to ensure that the waste does not adversely affect human health and environment. 

24. The occupier /generator shall take services of Common Transport Facility from duly authorized 
transporter of Bio-Medical Waste, to transport its bio-medical waste to common treatment facility. 

25. The Prescribed Authority reserves the right to review, impose additional condition or conditions, 
revoke, change or alter the terms and conditions of the authorization. 

26. The occupier/ operator of the facility shall comply with the standards and specification as per rules and 
shall furnish compliance within 30 days from the date of receipt of this authorization. 

27. Waste collecting bags require incineration shall be made of non/ chlorinated plastic with label and seal 
as per the specifications indicated under Bio-medical Waste Management Rules, 2016. 

28. Any authorized change in personnel/ equipment or working conditions as mentioned in the application 
by the person authorized shall constitute a breach of this authorization. 

29. The occupier/ operator of the facility shall not rent and sell, transfer or otherwise transport the Bio-
medical waste without prior peanission from the Prescribed Authority. 

30. The hospital/UNIT shall submit the Analysis Report of liquid waste being discharged by the hospital 
within 3 months from date of the issue of authorization to ascertain the adequacy and efficiency of 
treatment systems. 

"This is computer generated document from HPOCMMS" 
To verify this document please scan the QR Code. 
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CN9  () hi:,  aMeenICilt is eniC1 	on this     dtlY 	ey  of the yeal 

B10 ME1)ICA1 WASTV TRP,A I.MENT TRUST (13MW1), village lanntr,oli, Tchsil Puthanktit 
throttO their re )resentative- Sh-Vishwamittar sio Sh..----Des Raj-. 

AN I) 

I. A.KSHIPI KR SHARMA 
m Das M. imAmq 
cottmittait sur ,,an 

1,lo 78 

Svcutik. 194  

WI"=.reas lIk'N'ictUcat waste treatment trust (hereinafter referred to as BMWT) has set up a unit 
tbr common facility for collection, transportation, treatment and disposal or Bio-incdical ,/liNte 
generated by the I lealthcare establishments. I lospitals, Nursing homes, 131oott banks, 0.11) 
clinics, Patholely,leal laboratories, Diagnostic centers etc. (hereinafter called as generators). 

Whereas lli\-1\\ forcers  to Provide service to the generator oil a user pay principal of 
treatment .and cisposal of BMW at the nominal charges along with other terms and condititm:. 
with a security advance equivalent to the payment of 60 days., Whereas WW1 the 

liability of coll.:etion, trtmsportation, tretninent, and-.disposal or Brytw,‘,004popmtor,h ill 

undertake to ailtere to this contract or service by BMWT (bra minimum period of two year lion 
the agreement late: Whereas the generator is a hospital/O.P.D 	Pathological 

laboratory/den at clinics, Diagnostic center etc. and agrees to avail, the services being nrovid0 It 

13MWT with nrrits and conditions as listed on siteceeding pants. 

RESPONSIW LIT1ES OF BMW]: 
113MWT shall meet all the rules and regulations stipulated by 1-1PSEP&PC.11 and generator shal 
not be liable for any improper transportation, treatment and disposal. 
2.11M WT is liable for any violation of the Fawirotiment (Protection) Act. 1986 and the relevant 
rules, alter co!lection of tiMW front the generator units as per the agreement terms and 
conditions. 

3.1.3mwr sha ll 

generator. 

collect BMW from the generator premises as per the responsibilities or itik 

4. in case 13M WI .vehicle fail to collect the BMW within 48 hrs, of the designmett . time (48 	) 

due to any reason, the generator shall inform the BMWT office at Pathankot who will ensure to 
strictly collect the I3M \h/ within next 24 hrs. BM WI shall be solely responsible for the 
Gonscquences, if any in this regard. [3M WI' office shall maintait‘ a register for such cot-viol:aim.: 

allot com:Aaint number to the generator.. After the expiry or 72 hrs.. BM WT shall bear all 
liabitilies and penalities imposed by PCB, 
5,0ther complaints if any shall also be made to.13MWP Puthankot by the generator. 'WW1' 
promise to attend to all such complaints within the shortest possible time.. 
6. 13MWls shall collect the segregated bio-medical waste from the identified comml waste 
collection site in the premises of generator. 

.7.1.1MWT shod{ provide assistance to finalize the pick up location to the generator, 
8.13M WI shall transport the segregated waste in closed container velnelc to its treat ment plat  t, 
9.1rthe :,!,ener;itor desires the initial training about segregation of BMW in colour coded plam c 

. bags and mcnod of collectionof BMW, shall be provided by BMWT at no extra cost. 
10.13MWT stall schedule the timings for collecting the waste in consultation with the genets or 
1 I.13M WT piontises to keep high standard of pollution control and shall update its equipmerti 
.theility as and when required. 

12. WWI All not be liable lOr PAivirotimental Protection Act 1980 or any sitiiiliiu reguhauit ii  
„norms .set 	13„ Government bodies, in the event the generator violates any of the tern 
and .conditions oi Violates any legal norm. 
.13. ;13N4w1".  shall be responsible for appropriate treattneonnd shredding or disinkxted waste at 
the.,centralized conumnt bio-. medical waste It 	lacilitSr is per Schedule,:.A :Of the B1\41 
(M&1-1.) rides; 1928.' 
14. BM WT shall also undertake testing of It44144yaste to ensure. saroty to  th(i.- ellyi ronmeat.  
15. BMWT 	II be re.sponsibItz for the4tiViosiirof tr 	,v,tste 	

k` T,N  .reeyeling plcnts Its applicable. 	* 	 A 

11S M ,;;"Mt,3 
risultotit Stkt pun 
'MCA Nr,  I41 

I. 



- 
IMSPON:3111.11.1TIES OF THE GENERATOR 

e generator shall segregate the waste at the point of generation in accordance with 
BMW (M&Ii) roles,1998 and in compliance with the standard prescribed. there under. 

c .!erteralor shall collect the segregated BMW in non-chlorinated plastics ;P; sti,mdated 
ty Pollution control board (PCB) norms. 

3. tal consumables like bags, disinfectants etc. shall bc  Procured by the gcneratoi 
_ .ft cost..13MwT is committed to supply the sanmat reasonable rates. 

4. "Dye bags used for collecting solid materials, placenta, amputated body parts etc. 
(required to be incinerated) shall.be  non-chlorinated plastic bags._ • 

5. Al; the bags shall be sealed tightly by the generator and L3M wiwill collect the 
seiled bags only.  at a secured designated point butte premises °Me generator. 

6. • Th -z generator shall disinfect the sharps and Mutilate them and hand them over in 
. puncture proof container or BMWT. 	 . 

7. Th.:: uencrator shall take all SteDS to ensure that the waste is handled without 
adverse effects to human health and environment. 

generator shall establish a COMmon secured waste collection site within us 
ne:mises for collection and final disposal to 13M WT. 

9. 

	

	:ft 1,:merator shall furnish annual report regarding generation, colleetion, storage, 
transp,oat ion -and disposal of [lie-medical waste in the prescribed format to 
pollution Control.  Board. 

lg. The generator shall maintain all the relevant record and report.  the accidents, if 
an)', as prescribed under the rules. 

Ii. Tho generator shall designate a NODAL OFFICER to interacfyith BMW T. 
12. The collected waste material sent by the generator may be chq.ked and 

. 	Suggestions limy be given for improvement in segregation of-Waste. 	. 
13. 'Pie generator shall obtain authorization from the Pollution Control Board. 
11, '1 Fe generator shall be solely responsible for the number of' 	being declared 

to WWI which Inlitit be same for which the. authorization is.  proposed to be got 
11-un Pollution Cbtoroftioard, The generator shall inform PCIA and . 
13V1 WT within 7 days about any such change in number of beds. 

TERms tW MEMBERSHIP & PAYMENT - 

I. 	"I le generator shall pay a membership registration lee or Rs.7800=00 (Rupees light 
hundred only.) which is onetime and non refundable. 

2: *1" le security adyanec equivalent to 60 days chargesrelimdable/i4,ustable upon 
completion or this agreement against BMW collection.. • 
Monthly charges.to  be paid to the Opel 	shall be decided from time lo Ls9 between 
the operator and BMW -generator. Presently rate has been agreed at Rs. 	er bed 
per day for the present bed strength of— 	beds- comcs to Rs. 	per month 
et at a lump stun amount of Its.-Mtyt. 77-per month. 

generator shall pay in advance th monthly charges foreost of disposal by ri  
eery month wilhont fail. Payments that are not made by the 7111  of every month shall be 
clatrged a late ice @lts.50-00 per day up to 25 h̀  or the month. • 
13\4WT shall stop collecting BMW from generator ir the payment is not modk.• by 	or 
the inondL 

6. 	R,.....new:d ul the services shall be subject to a charge of Its.500,--00 in addition to the 
amount due including the hue. 

7 	Ail payments $11;111 be made by local n/e payee cheone I demand dra It intyahle at  

Pithastkot issued in favour of 13MWI"frust .All outstation cheques should include 
ontstation charges. All dishonored cheques shall be chargedAs. 200=00 extra it) addition 
t(-.the actual bank charge. No payment by cash shall be valid. 

S. 	Any disputes arising out of this agreement shall be subject to the jurisdietioe of Pathankot 
and Ciurdaspur courts 

In witness vhereof the parties hereto have set their hands to these presents on the date 
first above mentioned. 

nr, A KF) 

4,17  Co Otani Surrewt 

Mt r. 	7F11 
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o_re -o 
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Will hand over the incinerable waste to 1.3i() Medical Waste Treatment plant site at 

or finalis 	 ce$ 
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d aut.! 
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m 19-11-2022 to 

I hereby certify that I, Dr. Ramakant Awasthi, State Boa 

Parwanoo a Grab sample 	

of Pollution) Act, 	

appointed 

received on the 19th day of November, 2022 from Sh. 13aldev Sing 	

rd Analyst duly 
under sub-section (3) of section 53 of the Water (Prevention 

8,, control 	 974 (6 of 1974)  

Una for analysis The sample was in a condition fit for analysis reported below: 	

jCheitral Laboratory 
lera, Una, Oistt. 

ple of Final outlet of STP of Shivalik Hospital, jnre.aSrQP'oHiiPcSePiiCnBe: 

I further certify that I have analysed the aforementioned sample fr  
13-12-2022.The results of the analysis reported below. 

Method of analysis 

IS- 2488(IN), IS-3025 (Part 44)11933, "Standard Method for the Examination of Water, 22th  

prepared & published jointly by:- 
1. American Public Health Association. 
2. American Water Works Association. 
3. Water Pollution Control Federation. 

27 Selenium 

14 Zinc (Zn) 

T.PO4  37 mg/I 
Boron B) 38 mg/I 

22 
23 
24 

29 Fluoride (F) 

32 Phenol 

34 

35 

Chlorine 

NH3-N 

mg/I  
ma.  

Results 
Temperature (T) 

pmho/cm 
mg/I 

Mercury (Hg) 

26 	Arsenic (As) 

mg/I 

mg/I 
mg/I 

Copper (Cu) 

TC 
FC 

S.No. 	Parameter 

2 	Conductivity 

	

mg/I 	39 
18 
19 	

mg/1 	40 

0.00 	 mg/1 	41 Ca++ 	 
20 	 
21 Phosphate 	

mg/I 	42 )19++ 

The condition of the seals, fastening and container on receipt was as: Sealed as PCB 

'Signed on this 14th day of December, 2022. 

4 TSS 

10 	Sodium 	(Na) 	 

11 	Total Hardness 	 mg/I 

12 	Total Iron (Fe) 	 mg/1 

13 Total Chromium 	 mg/I 

mg/1 

17 Lead (Pb) 
Cadmium (Cd) 
Total Cyanide 
Oil  & Grease 

mg/I 

mg/I 

mg/I 

25 

Antimon (Sb) 
TKN 

Results Unit 

°C 
mg/I 

mg/I 

4NNExaRE--A-1./fr 

ate: 14.12.2022  

2_9 
FORM -X 

REPORT BY STATE BOARD ANALYST 
(See Rule 26) eport NO. AN-457. 

dition 

1 pH 

3 TDS 

5 COD 
6 BOD 

7 	Sulphate(SO4) 

8 NO3-N 

Chloride (Cl) 

15 

16 Nickel (Ni) 

5.0 
24.0 
40 

7.01 

S.No. 	Parameter Unit 

mg/I 
mg/I 

mg/I 

mg/I 

mg/I 

28 	Manganese(Mn 

30 	Vanadium as V 

31 	Potassium(K) 

33 	Sulphide (S) 

36 	Chromium + 

mg/I 
mg/I 
mg/I 
mg/I 

mg/I 

mg/1 
m3/I 
mg/I 

mg/I 

mg/I 

mg/I 

MPN/100 ml 

Board A alyst From : H.P. STATE POLLUTION CONTROL BOARD 
Central Laboratory, Parwanoo, Solan-173212 

Shivalik Hospital, 
near Police line, Jhalera, 
Una, Distt. Una, HP 

To: 



 

Himachal Pradesh State Pollution Control Board 
Central Laboratory, SCF-7-8, Seetor-IV, Parvvanoo, 

lebSti Kasatili, Distt.-Solan (ILP.), PIN-173220 websile: jjapiattujAui 	 pc bla hpa ny}1 ofm:wgrna Leon-)  

Comparative Statement 

Report No. W-457, dated 14.12.2022 

S. No. Permissible Limits 

6.5-9.0 

100.0 mg/1 

250.0 mg/1 

30.0 mg/1 

10.0 mg/1 

Within Limit 

Within Limit 

Within Limit 

Within Limit 

Within Limit 

3.  

4.  

5.  

7.01 

5.0 mg/1 

24.0 mg/1 

4.0 mg/1 

0.00 mg/1 
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